
t)BCBMBSll 5, 1986 

THE MINISTER OF STATS IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): <a> and (b) 
Yes, Sir. Tbe new scbeme for arant of 
reward to officers aod staff' of tbe Income 
Tax Departmeot bas been introduced only 
witb effect from 1st April •. 198S. However, 
it was seeD tbat an error bad crept in wbile 
framing tbe Reward Scheme ; in the para 
relating to rewards for scrutiny assessments, 
prosecution WJlS an essential pre-requisite 
except wbere tbe assessee had voluntaril, 
disclose the income. But wbere income is 
disclosed under the Amnelty Scheme no 
prosecution is to be launched as the disclosure 
bas to be voluntary. Hence where income 
is disclosed by the assessee under tbe 
Amnesty Scheme before detection by tbe 
Assessing Officer, the question of giving any 
reward for scrutiny to tbe officer does not 
arise. Thi. anomaly hal been since clarified. 

(c) and (d) In view of (a) and (b) 
above. tbe question does Dot arise. 

E'folYIDg. COde for TNC. 

4967. DR. G. VIJAYA Rt.MA RAO: 
Will the Minister of FINANCE be pleased 
to state: 

<a> wbether tbe United Nations have 
failed so far to evolve a code of conduct for 
tbe Transnational Corporations (TNCs).1 
reported in the Times of India dated 27th 
October. 1986 j a .. 

(b) wbether Government pcopose to 
devise such a code for use by TNCs both of 
other countrie~ opecatiD. in lodia as well al 
Indian Corporations operating in other 
couotries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) The 
United NatioDs Commiuion 00 Traosoatiooal 
Corporation., of wbich India is a member. 
haa been discussina a Code of Conduct on 
Transnational Corporations (TNel) (or some 
yean DOW. While alreemeot hal beeD 
possible in respect of a lubstaatial part of 
pbil Code, disagreement penisfa iD rupect 01 
tertain vita. areas. NelOtiatioa. are ia 
Glolr_ for IWIOlviOi tbeao dilfcnDOli. 

(b) The Code. when fiDaliaed. _HI appl, 
to TranlnationaJ Corporatioos to tbe extent 
and in tbe maDner to be defined io the Code 
itself. However. weU establised lqislation 
exists (or relul.tina tbe eotry and CODduct 
01 NYc. operatinl in our cOUDtry. 

NRI Coatrlbatloa for D ••• lop ... t Work 

4968. DR.. K.G. ADIYODI: Will the 
Minister of FINANCB be pleased to ltate : 

(a) whether Government propose to 
encourage the Non- R.esident Indians for 
contribution ror various development works 
in tbe couotry ; and 

(b) if so, tbe stepa taken in tbis reaard 
aDd success so far met. state-wise , 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJAR Y): Ca) and (b) 
Governmont bave anDounced several Schemes 
since April. 1982 under which Non-lleaideot 
Indians can make investments in IDdia. 
These include investment in new and .ii'tins 
industrial unita, bank depOIitl. uDits of U_ 
National savioll certificates, etc. Certain 
tax concessi ODS have been gi~eo under the 
IDcomfl-tax Act aDd Wealtb .. Tax Act. 
Special facilities have also been provided in 
the Import-Export Polic, for import of 
capital loods/raw materials by NRls who 
propose to set up industrial unitl in Iodia. 
As reBards Government approval.. a special 
Approvals Committee has been set up in tbe 
Department of Industrial De\,elopment to 
provide 'sinale wiodow· clearanco to indus-
trial proposal received from NltI •. 

2. Since. November. 1983 upto 30th 
JUDe. 1916. lSI LIO./permisaioD/SIA nai •. 
tration have been issued to NRla lor _ttiDI 
up industrial uaits iD lodi.. The projects 
arc located in the States of Andbrd Pradub 
Gujarat, BaI'Jana, Mabar.abtr., Madb,a 
Pradesh. Orissa. Punjab, RajaatbaD, Tamil 
Nadu. Uttar Pradesh, W.st Beo .. l. Uoioa 
Territories of Dadar & N_r HaveJi DeJbi, 
Ooa Damao aad Diu. 




